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1 Introduction
During the course of the various transactions between Central Excise and the
Assessees, many official communications are submitted. These can be in the form of
applications & intimations made by the Assessee and some claims that are filed.
The current module documents such sets of communication. As the communications
deal with the entire gamut of activities that are a part of Central Excise, the current
module interacts with various modules of the ACES system.
Following processes have been described in this document:
Sl. No.
1

Intimation/Application
Permission for multiple invoices, intimation
regarding usage, cancellation and authorized
issuer of invoices

2

Application for remission of Duty

3

Application for permission to pay duty and
remove final products from job workers
premises

4

Application for availing the benefit of SSI
exemption.

4

Description
Manufacturers and dealers
provide information of the
invoice books they bring in
use to Central Excise using
this process. The process
also caters to requests for
usage of more than one
invoice
books
simultaneously. It also looks
at cancellation of invoices.
There are certain cases
when goods are lost or
rendered unmarketable that
the jurisdictional AC/DC
gives permissions to remit
the duty payable on these
goods. Using this process
assesses can apply for such
a permission.
For certain reasons of
logistics, the assessee might
find it more profitable to
clear goods from the
premises of job workers. In
such an event he has to pay
duty before removing goods
to the premises of the job
worker and apply for
permission to clear such
goods from the latter’s
premises. This process
caters to such a situation.
Before a newly registered
SSI can begin to file ER-3
returns, it needs to get a

ACES
USER MANUAL – CLAIMS AND INTIMATIONS

5

Application for Transfer of CENVAT Credit
while shifting of factory, change in conversion
etc.

6

Intimation regarding maintenance/ preparation
of records

7

Application for Permission to remove semifurnished goods for certain purposes

8

Account Removal

9

Special Permission

10

Application of procurement of excisable goods
at concessional rate of duty

5

permission from the
jurisdictional AC/DC
allowing it to avail the
relevant SSI exemption.
This process provides for
such a step.
Businesses might be sold,
might merge or might
change their address.
Unutilized CENVAT credit
also needs to be transferred.
This process provides a
mechanism for such a
transfer.
Assessees of Central Excise
are required to maintain
many records (called private
records) in accordance with
various acts (Central Excise
Act, Income Tax Act etc.).
Using this process they tell
the Department about the
records they maintain and
the various legislations
these records cater to.
Semi-finished goods might
need to be removed from a
factory for a variety of
reason. This process
intimates the Department of
such a removal.
As per the provisions of
Rule 17 of the Central
Excise Rules, 2002, EOUs
are required to maintain an
account relating to their
production, clearances etc.
A format for this account has
been prescribed in
notification 59/2001 C.E.
(N.T.). This account is to be
submitted monthly.
This special permission is
sought under compounded
levy scheme and also for
removal and discharge of
duty liability.
This process is in line with
the scenario that relates to
the “Removal of Goods at
Concessional Rate of Duty
for Manufacturers of
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Intimation for Monthly Return for Removal of
Goods at Concessional Rate of Duty

12

Intimation regarding receipt of imported goods
at concessional rate of duty

13

Application for Permission to remove Excisable
goods for carrying out tests

6

Excisable Goods Rules,
2001”.
Once the “Application for
procurement of goods at
concessional rate of duty”
has been accepted by
AC/DC, then the Assessee
is required to file a monthly
return giving the details of
the goods procured at the
concessional rate.
For goods to be imported at
a concessional rate of duty,
the manufacturer applies to
the jurisdictional AC/DC of
Central Excise who grants
the permission and sends
information pertaining to the
application to the concerned
AC/DC of Customs. The
latter communicates details
of the imported goods, as
received, to the AC/DC
(Central Excise) who in turn
provides re-warehousing
details to the AC/DC
Customs.
Goods might need to move
out of the factory for being
tested. Since products are
leaving the confines of the
factory, the Department
needs to be informed. This
process provides such
information.
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2 Application of Permission for Multiple Invoices and its
Usage Intimation
2.1 Description
An invoice is the document under the cover of which manufactured and
excisable goods are moved out of registered premises. Central Excise should
have information about the invoices issued. Manufacturers and dealers provide
information of the invoice books they bring in use to Central Excise using this
process. The process also caters to requests for usage of more than one
invoice books simultaneously. It also looks at cancellation of invoices. If
assessee wants to use more than one invoice book, he can seek permission
from the jurisdictional AC/DC.

2.2 Navigational Path
The Invoice Books usage application form can be accessed by the Assessee
after he has logged in successfully into the system, through the CLI menu item;
In the CLI menu the assessee can click on the Apply option of Usage submenu option of the Invoice Books menu option. As soon as he clicks on the
same the system populates the form for the Assessee on the screen.
The navigation path for the form is:
Login page CLI Invoice Books Usage Apply

Figure 1.1

Navigation Path
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2.3 Attachments
There are no attachments required to fill Application for Usage of Invoice
Books.

2.4 Approval Flow
Approval is required based on the request for number of invoices as follows:
 The intimation is submitted to the Superintendent in case only one
invoice book would be used and no approval required in this case.


In case more than one invoice book is used, application goes to the
Superintendent first who can forward the same to Assistant or Deputy
Commissioner for approval or rejection.

2.5 Operating Instructions
The Assessee can enter the following details–
 Details of the person authorized to issue invoices –
a. Name
b. Designation
c. Address
 The Assessee can enter the Invoice book Number that he would be
using (and is intimating the department of the same).
 He can then mention the Invoice numbers (the starting serial number
and the ending serial number from the invoice book) for each of the
invoice book that he would be using for.
 Assessee can also give reasons for each of the invoice book.

Figure 1.2: Application for usage of Invoice Books(s)
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Steps to be followed:
 Registration details of the assessee are automatically populated by the
system
 Fill the details related to the Name, Designation and Address of the person
authorized to issue invoices
 Fill in the Invoice book number, Invoice Numbers and reasons for each of the
requested Invoice book
 Click on the Add button to add another Invoice book details in the application
form
 Click on Delete button after selecting a row to remove the selected Invoice
Book from the application
 Click on Save to get the confirmation screen for the application
 Click on Clear to clear all the entries in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 1.3: Confirmation View
Steps to be followed:
 Click on Submit button to submit the application for usage of Invoice Books(s)
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Homepage
 Click on Print button to generate a printable version of the application
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Figure 1.4: Response View
Assessee can apply for cancellation of invoices through the CLI menu item. In the
CLI menu the assessee can click on the Apply option of Cancellation sub-menu
option of the Invoice Books menu option. As soon as he clicks on the same the
system populates the form for the Assessee on the screen.
The navigation path for the form is:
Log in as Assessee CLI Invoice Books Cancellation Apply

Figure 1.5

Navigation Path
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Figure 1.6: Application for cancellation of Invoice
Steps to be followed:
 Registration details of the assessee are automatically populated by the
system
 Select the Invoice Book Number from the dropdown. Enter the Invoice
numbers and reason for cancellation of such invoices.
 Enter date of cancellation.
 All fields marked with * are mandatory.
 Click on the Add button to add another Invoice book details in the application
form
 Click on Delete button after selecting a row to remove the selected Invoice
Book from the application
 Click on Save to get the confirmation screen for the application
 Click on Reset to clear all the entries in the form and enter the details afresh
 To cancel the process of filing the application and return back to the home
page click on the Cancel button

11

ACES
USER MANUAL – CLAIMS AND INTIMATIONS

Figure 1.7: Confirmation View
Steps to be followed:
 Click on Submit button to submit the application for cancellation of Invoice
Books
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Homepage
 Click on Print button to generate a printable version of the application

Figure 1.8: Response View
Table1: Field Descriptions for “Application for usage of Invoice Books”
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Field/Element
Name
Name of the
Assessee

Registration
Number

Address of
the registered
unit

Description

Validation

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
Registered.
system
This is the 15 digit
Automatically
Central Excise
fetched and
registration number
populated by the
allotted to the
system.
Assessee
Automatically
The address of the
fetched and
registered unit
populated by the
system.

Jurisdiction under
Commissionerate which the
Assessee falls

Division

Jurisdiction under
which the
Assessee falls

Range

Jurisdiction under
which the
Assessee falls

Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.

Example

Anshul Tiwari

AERPA6357MX
D001

Udyog Vihar,
Gurgaon

DELHI - III

DIVISION-IV

II of
DIVISION-IV
of GURGAON

Details of Person Authorized to issue (Authenticate) Invoices
Name

Designation

Address

Name of the person
authorized to issue
invoices
Designation of the
person authorized to
issue invoices
Address of the
person authorized to

Invoice Book Details
Invoice book
Number that
Invoice Book
Assessee would be
Number
using and is
intimating the
department

13

This is not
validated
in the system
This is not
validated
in the system
This is not
validated
in the system

Anshul Tiwari

Manager
Udyog Vihar,
Gurgaon

The number should
be unique
2005, 3456
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Invoice
Numbers
the starting serial
Invoice Numbers number and the
ending serial
number from the
invoice book
Reason for usage of
Reasons
multiple invoice
books
Details of Cancellation of Invoice Books

This is not
validated in the
system

4645SD41234WE

This is not
validated
in the system

Official

Reasons of
cancellation

Reasons of
cancellation of
invoice books

Mandatory field and
is not validated in
the system.

Official

Date of
cancellation

Date from which
cancellation is valid

Mandatory field
and should be in
dd/mm/yyyy
format

14/11/2007

2.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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3 Application for Remission of Duty
3.1 Description
It is mandatory for the assessee to maintain certain private records so that
information is available to the business and to Central Excise. The Record
Maintenance with ACES is the process by which the assessee has the option
to intimate Central Excise about the records he is maintaining.
There are certain cases when goods are lost or rendered unmarketable that the
jurisdictional AC/DC gives permissions to remit the duty payable on these
goods. Using this process assesses can apply for such a permission. Wares
manufactured by an Assessee might not be consumed by customers they were
intended for on account of many reasons. For the following reasons –
1. Goods lost
2. Goods destroyed by –
a. Natural causes
b. Unavoidable accident
c. Goods claimed by the manufacturer as unfit for consumption
or marketing
Central Excise may refrain from exacting duty on such goods from the
Assessee and ensure that such goods (those that are still present in the
premises of the manufacturer) are destroyed. For this to be possible the
Assessee has to make an application for Remission of Duty to the jurisdictional
Superintendent.

3.2 Navigational Path
The Application for remission of duty - application form can be accessed by the
Assessee through the CLI menu item. In CLI menu, Assessee can click on the
Apply sub-menu option of the remission of duty menu option.
The navigation path for the form is:
Log in page CLI Remission of Duty Apply
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Figure 2.1

Navigation Path

3.3 Attachments
There are no attachments required to fill this form.

3.4 Approval Flow
The application filed by the Assessee is submitted to the Superintendent and
if the duty to be remitted is more than a specified amount, simultaneously to
the concerned authorities as per the following table –
Remission Amount
< 1000
[1000, 2500)
[2500, 5000)
5000

Approving Authority
Superintendent
Assistant / Deputy Commissioner
Joint / Additional Commissioner
Commissioner

3.5 Operating Instructions
In this application, the Assessee can give the exact amount of the duty liability
for which he is seeking remission.
For this purpose the Assessee can quote –
1. The reason behind making a request for remission (as to why were the
goods rendered unfit etc.)
2. Pertaining to the goods in question –
a. CETSH number.
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b. Unit of measure corresponding to the CETSH number.
c. The quantity lost or destroyed or rendered unfit for consumption
or marketing.
d. Their assessable value
e. The duty Involved (duty to be remitted)
3. Appended to the application would be a form wherein the inspector or
any other official supervising the destruction can enter his comments or
observations pertaining to the goods destroyed.

Figure 2.2

Screen1 of application for Remission of Duty

Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the reasons for applying for the remission of duty in the Reason for
remission
 Fill in the CETSH number, Unit of Measure, Quantity lost/destroyed/claimed
as unfit for consumption, Assessable value for the quantity lost (in Rs.), and
duty involved for each of the requested goods
 Click on the Add button to add details of duty paid for another product in the
application form
 Click on Delete button to remove the selected row from the application
 Click on Save to get the confirmation screen of the application
 Click on Clear to clear all the entries in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button
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Figure 2.3

Confirmation View

Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application

Figure 2.4

Response View
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Table2: Field Descriptions for filing Application for Remission of Duty
Field/Element
Name
Name of the
Assessee

Registration
Number

Address of
the registered
unit

Commissionerate

Division

Range

Description

Validation

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
Registered.
system
This is the 15 digit
Automatically
Central Excise
fetched and
registration number
populated by the
allotted to the
system.
Assessee
Automatically
The address of the
fetched and
registered unit
populated by the
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.

Example

Anshul Tiwari

AERPA6357MX
D001

Udyog Vihar,
Gurgaon

DELHI - III

DIVISION-IV

II of DIVISIONIV of
GURGAON

Details of Duty Paid
CETSH

Central Excise
Tariff Sub
Heading

Unit of measure

The unit of measure
applicable (as
per the tariff) to
the CETSH
selected in the
previous field

Quantity lost /
destroyed /
claimed unfit for
consumption
Assessable value
for the entire
quantity lost etc.

This is the quantity
of goods not
cleared, for which
remission is sought.
Assessable
value for the
quantity

19

8 digit number
which exist in
database.
A drop down
appears for unit of
quantity and the
Assessee chooses
from amongst
these.
Here it is not
validated in the
system.
This is a positive
real number

This is a positive
real number

15010000

KG
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Duty involved
(Amount for
which remission
is sought)

Amount of duty
involved

This is a positive
real number

2000

Total duty amount
for which
remission is
sought

Total sum of duty
amount for which
remission is
sought

The figure is
obtained as a sum
of remission
amounts for all
CETSHs

2000

3.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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4 Application for Permission to Pay Duty and Remove
Final Products from Job Workers Premises
4.1 Description
For certain reasons of logistics, the Assessee might find it more profitable to
clear goods from the premises of job workers. In such an event he has to pay
duty before removing goods to the premises of the job worker and apply for
permission to clear such goods from the latter’s premises. This process caters
to such a situation.

4.2 Navigational Path
The Application form for permission to pay duty and remove final products from
job workers premises can be accessed by the Assessee after he has logged in
successfully into the system, through the CLI menu item. In the CLI menu the
Assessee will click on the Apply sub-menu option of the Goods Removal menu
option. As soon as he clicks on the same the system will populate the form for
the Assessee on the screen. The navigation path for the form is:
Login page CLI Goods Removal Apply

Figure 3.1

Navigation Path

4.3 Attachments
There are no attachments required to fill this form.
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4.4 Approval Flow






Application filed by Assessee is submitted to jurisdictional Superintendent.
Superintendent can forward the request to AC/DC with noting.
AC/DC can approve the request, or reject the application giving reasons,
or may forward the same to Joint/Additional Commissioner.
Joint/Additional Commissioner can forward the request with noting to the
Commissioner.
Commissioner can approve or reject the application.

4.5 Operating Instructions

Figure 3.2

Screen1 of application of permission to pay Duty and Remove
Final Products from Job Workers Premises

Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the details of the Job worker – Registration number, name and Address of
the Job workers premises.
 Further, on selecting the Commissionerate the system will automatically
refresh the page and populate the Division dropdown, similarly on selecting
the Division field the system will populate Range dropdown
 Fill in the CETSH number, Description, Unit of Measure, Rough estimate of
quantity removed per month and rough estimate of and duty involved (in Rs.)
for each of the requested goods
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Click on the Add button to add details of business transactions with the job
worker for another product in the application form
Click on Delete button to remove the selected row from the application
Click on Save to get the confirmation screen of the application
Click on Clear to clear all the entries in the form
To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 3.3

Confirmation View

Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application
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Figure 3.4

Response View

Table3: Field Descriptions for filing Application for permission to pay duty &
remove final products from job workers premises
Field/Element
Name
Name of the
Assessee

Registration
Number

Address of
the registered
unit

Commissionerate

Division

Range

Description

Validation

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
Registered.
system
This is the 15 digit
Automatically
Central Excise
fetched and
registration number
populated by the
allotted to the
system.
Assessee
Automatically
The address of the
fetched and
registered unit
populated by the
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
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Anshul Tiwari

AERPA6357MX
D001

Udyog Vihar,
Gurgaon

DELHI - III

DIVISION-IV

II of DIVISIONIV of
GURGAON
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Details of Job Worker
CETSH

Central Excise
Tariff Sub
Heading

8 digit number
which exists in
Central Excise
database

15010000

Unit of measure

The unit of
measure of the
particular quantity
as per the base
tariff

Not validated in
the system.

KG

This is not
validated by the
system
Description

Rough estimate
of quantity
removed per
month
Rough estimate
of duty amount
involved

Description of
the product

Rough
approximation of
the quantity
removed per
month
Approximate duty
involved with the
quantity removed

This is a
nonnegative
Real number

This is a whole
Number

PIG FATS
(INCLUDING
LARD) AND
POULTRY
FAT, OTHER
THAN THAT
OF HEADING
0209 OR 1503

100

100000

4.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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5 Application for Availing the Benefit of SSI Exemption
5.1 Description
Before a newly registered SSI can begin to file ER-3 returns, it needs to get a
permission from the jurisdictional AC/DC allowing it to avail the relevant SSI
exemption. This process provides for such a step.

5.2 Navigational Path
The Application for availing the benefit of SSI exemption form can be accessed
by the Assessee after he has logged in successfully into the system, through
the CLI menu item; In the CLI menu the Assessee can click on the Apply submenu option of the SSI Exemption menu option. As soon as he clicks on the
same the system populates the form for the Assessee on the screen.
The navigation path for the form is:
Login page CLI SSI Exemption Apply

Figure 4.1

Navigation Path

5.3 Attachments
There are no attachments required to fill this form.

26

ACES
USER MANUAL – CLAIMS AND INTIMATIONS
5.4 Approval Flow
The application is submitted to the Superintendent who can forward the same
with his comments to the Assistant or Deputy Commissioner for approval or
rejection.
Approval flow of SSI Exemption Application follows the following sequence:
 Application filed by Assessee is submitted to jurisdictional Superintendent
 Superintendent can forward the request to AC/DC with noting
 AC/DC can approve the request, or reject the application giving reasons

5.5 Operating Instructions
The Assessee can apply to the jurisdictional AC/DC through the
Superintendent (the latter forwards the application to the former) quoting the
following –
 Products manufactured
 CETSH
 Description
 Unit of measure
 Estimated quantity to be manufactured in one fiscal
 Estimated value of clearance for that CETSH in one fiscal
 Notification availed
 Total estimated value of clearances in one fiscal
 Once permission is granted, the Assessee becomes eligible to file ER3

Figure 4.2

Screen1 of application for Availing the Benefit of SSI Exemption
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Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the details of the Job worker – Registration number, name and Address of
the Job workers premises
 Fill in the CETSH number, Description, Unit of Measure, Estimated quantity to
be manufactured in a fiscal and value of clearances for that CETSH (in Rs.)
and Notification availed for each of the requested goods
 Click on the Add button to add details of Products manufactured for another
product in the application form
 Click on Delete button to remove the selected row from the application
 Click on Save to get the confirmation screen of the application
 Click on Clear to clear all the entries in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 4.3

Confirmation View

Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application
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Figure 4.4

Response View

Table4: Field Descriptions for filing Application form for availing the benefit of
SSI exemption
Field/Element
Name
Name of the
Assessee

Registration
Number

Address of
the registered
unit

Commissionerate

Division

Description

Validation

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
Registered.
system
This is the 15 digit
Automatically
Central Excise
fetched and
registration number
populated by the
allotted to the
system.
Assessee
Automatically
The address of the
fetched and
registered unit
populated by the
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
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Automatically
fetched and
populated by the
system.

II of DIVISIONIV of
GURGAON

CETSH

Central Excise
Tariff Sub
Heading

8 digit number
which exists in
Central Excise
database

15010000

Unit of measure

The unit of
measure of the
particular quantity
as per the base
tariff

Not validated in
the system.

KG

Range

Jurisdiction under
which the Assessee
falls

Details of Job Worker

This is not
validated by the
system
Description

Estimated
quantity to be
manufactured in
one fiscal
Estimated value
of clearance for
that CETSH in
one fiscal
Notification
Availed

Total estimated
value of
clearances in
one fiscal

Description of
the product

Rough estimation
of the total
quantity of goods
to be
manufactured in
the financial year.
Rough estimation
of the total value
of goods to be
manufactured in
the financial year
The notification
number under
which Assessee is
applying
This is a sum of
the estimated
value of
clearances for all
CETSHs
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This is a
nonnegative
Real number

PIG FATS
(INCLUDING
LARD) AND
POULTRY
FAT, OTHER
THAN THAT
OF HEADING
0209 OR 1503

40000

This is a
nonnegative
real
number

37500

This is not
validated by the
system

112/2005 CE

Calculated
automatically by
the system by
summing up the
estimated value
of clearances for
all the CETSHs

4623567
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5.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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6 Application for Transfer of CENVAT Credit
6.1 Description
Businesses might be sold, might merge or might change their address.
Unutilized CENVAT credit also needs to be transferred. This process provides
a mechanism for such a transfer.

6.2 Navigational Path
The CENVAT Transfer application form can be accessed by the Assessee after
he has logged in successfully into the system, through the CLI menu item; In
the CLI menu the Assessee will click on the Apply sub-menu option of the
CENVAT Transfer menu option. As soon as he clicks on the same the system
will populate the form for the Assessee on the screen.
The navigation path for the form is:
Login page CLI CENVAT Transfer Apply

Figure 5.1

Navigation Path

6.3 Attachments
Assessee can attach particulars of the deal leading to the transfer of CENVAT
credit by entering the path to the file in the Deal Particulars (Upload) section.
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6.4 Approval Flow
Approval flow for transfer of CENVAT credit application follows the following
sequence:
 Application filed by Assessee is submitted to jurisdictional Superintendent
 Superintendent can forward the request to AC/DC with noting.
 AC/DC can approve the request, or reject the application giving reasons.

6.5 Operating Instructions

Figure 5.2

Screen1 of application for Transfer of CENVAT Credit

Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the details of the New Unit – Registration number. Name and Address of
the new unit will be automatically fetched by the system
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Fill in CETSH number, Description, Unit of Measure and quantity transferred
Click on Add button to add details of CENVAT credit transferred/ Stock
transferred/capital goods transferred for another product in application form
Click on Delete button to remove the selected row from the application
Fill the details about the particulars of the deal leading to the transfer of credit
User may attach any Deal Particular document by uploading the file. Click on
the browse button for locating the file to be attached into the system
Click on Save to get the confirmation screen of the application
Click on Clear to clear all the entries in the form
To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 5.3

Confirmation View
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Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application

Figure 5.4

Response View

Table5: Field Descriptions for filing Application for Transfer of CENVAT Credit
Field/Element
Name
Name of the
Assessee

Registration
Number

Address of
the registered
unit

Description

Validation

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
Registered.
system
This is the 15 digit
Automatically
Central Excise
fetched and
registration number
populated by the
allotted to the
system.
Assessee
Automatically
The address of the
fetched and
registered unit
populated by the
system.
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Commissionerate

Jurisdiction under
which the Assessee
falls

Division

Jurisdiction under
which the Assessee
falls

Range

Jurisdiction under
which the Assessee
falls

Reason behind
applying for
transfer of
credit
Details of New Unit

Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.

DELHI - III

DIVISION-IV

II of DIVISIONIV of
GURGAON

This is not
validated by the
system

Transfer on
account of
change in
ownership

Registration
Number

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee

This entry would
not be validated
in the system

AERPA6357MX
D001

Name

The name of
the new unit
that is
registered

This is not
validated by the
system

Steel India

Address of
the registered
unit

The address of the
registered unit

Commissionerate

Jurisdiction under
which the Assessee
falls

Division

Jurisdiction under
which the Assessee
falls

Range

Jurisdiction under
which the Assessee
falls

Reason for
Transfer

This is not
validated by the
system
To be selected
from a dropdown
list.
To be selected
from a dropdown
list.
To be selected
from a dropdown
list.

Udyog Vihar,
Gurgaon
DELHI - III

DIVISION-IV
III of DIVISIONIV of
GURGAON

Details of CENVAT credit transferred

Duty head

The Duty Head
under which
the credit is
being passed on

This is selected
by the applicant
from a list of
duty heads
(Basic Excise
Duty, NCCD etc.)

BED, SED

Amount

The amount
Being transferred

This is a whole
number

1000
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Details of stocks transferred
CETSH

Central Excise
Tariff Sub
Heading

Unit of measure

The unit of
measure of the
particular quantity
as per the base
tariff

Description

8 digit number
which exists in
Central Excise
database
The selected
UOM must be as
per the base tariff
in accordance
with the CETSH
number. However
this is not
validated by the
system
This is not
validated by the
system

Description of
the product

Quantity
transferred in the
particular deal
Details of capital goods transferred
Quantity
Transferred

This is a
nonnegative
Real number
This is not
validated by the
system

15010000

KG

PIG FATS
(INCLUDING
LARD) AND
POULTRY
FAT, OTHER
THAN THAT
OF HEADING
0209 OR 1503
1000

PIG FATS
(INCLUDING
LARD) AND
POULTRY
FAT, OTHER
THAN THAT
OF HEADING
0209 OR 1503

Description

Description of
the product

Credit availed on
the particular
capital good

The amount of
CENVAT credit
availed on the
particular capital
good

This is a whole
number

37500

Particulars of
deal leading to
transfer of credit

Deal Particulars,
Documents other
Supporting

This is not
validated by the
system

Transfer
documents
and legal
notings.

37

ACES
USER MANUAL – CLAIMS AND INTIMATIONS
6.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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7 Record Maintenance
7.1 Description
It is mandatory for the assessee to maintain certain private records so that
information is available to the business and to Central Excise. The Record
Maintenance with ACES is the process by which the assessee has the option
to intimate Central Excise about the records he is maintaining.

7.2 Navigational Path
For a new user the sequence of steps of filing this form is as following:
Login pageCLIRecord MaintenanceApply

Figure 6.1

Navigation Path

The sections on the Record Maintenance form are:
 Record Details
 Records are maintained under Central Excise Acts/Sections
 Records are maintained under Central Excise Rules

7.3 Attachments
There are no attachments required to fill this form.

7.4 Approval Flow
There is no approval flow required for Record Maintenance form.
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7.5 Operating Instructions
The details that the user needs to submit to the system are:
1. Name of Record
2. Key Information provided by Record
3. Records are maintained under Central Excise Acts and Sections
 Act
 Section
4. Records are maintained under Central Excise Rules
 Rule
 Rule Number and description
This intimation is submitted to the jurisdictional Superintendent

Figure 6.2

Screen1 of intimation for Record Maintenance

Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the Name of Record, Key Information provided by Record
 Fill in the ACT, Section under which Records are maintained.
 Click on the Add button to add another ACT, Section under which the Record
is maintained
 Click on Delete button to remove the selected row from the application
 Fill in the Rule, Rule Number and Description.
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Click on the Add button to add another Rule, Rule Number and Description
under which the Record is maintained
Click on Delete button to remove the selected row from the application
Click on Save to get the confirmation screen of the application
Click on Reset to reset all the fields to their previous values in the form
To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 6.3

Confirmation View

Steps to be followed:
 Click on Submit button to submit the intimation
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application
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Figure 6.4

Response View

Table6: Showing fields of the Record Maintenance form and their respective
validations
Field/Element
Name

Description

Validation

Example

Registration
number

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee

Automatically
fetched and
populated by the
system.

TEMPA0097XX
M001

Assessee’s Name

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
registered
system.

Address of
Registered unit

The address of the
registered unit

Commissionerate

Jurisdiction under
which the Assessee
falls

Division

Jurisdiction under
which the Assessee
falls
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Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.

Sanjeev
Plot 480-481, F
Lane, P.O.
Milan Nagar,
Dibrugarh,
Assam 785676
DIBRUGARH

DIBRUGARH
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Range

Jurisdiction under
which the Assessee
falls

Automatically
fetched and
populated by the
system.

DIBRUGARH-I

Record Details
Name of record that
Assessee would be
This is not
Name of record
using and is
validated in the
intimating the
system
department
Key information
provided by the
Key information
record that
This is not
provided by the
Assessee would be
validated in the
record
using and is
system
intimating the
department
Records Maintained Under Central Excise Acts/Sections
Act under which
This is not
record is maintained validated in the
that Assessee would system
ACT
be using and is
intimating the
department
Section under which This is not
record is maintained validated in the
that Assessee would system
Section
be using and is
intimating the
department
Records Maintained Under Central Excise Rules
Rules of Excise
under which the
record is maintained This is not
Rule
that Assessee would validated in the
be using and is
system
intimating the
department
This is not
Rule Number and
Rule Number and
validated in the
Description
Description
system
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7.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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8 Application for Permission to Remove Semi-Finished
Goods for Certain Purposes
8.1 Description
Semi-finished goods might need to be removed from a factory for a variety of
reason. This process intimates the Department of such a removal.

8.2 Navigational Path
The application for permission to remove semi-finished goods can be accessed
by the Assessee after he has logged in successfully into the system, through
the CLI menu item. In the CLI menu the Assessee will click on the Apply submenu option of the Removal of Semi Finished Goods menu option. As soon as
he clicks on the same the system will populate the form for the Assessee on
the screen.
The navigation path for the form is:
Login page CLI Removal of Semi Finished Goods Apply

Figure 7.1

Navigation Path

8.3 Attachments
There are no attachments required to fill the Application for Permission to
remove semi-finished goods.
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8.4 Approval Flow
Approval flow for the seeking permission to remove semi-finished goods for
certain purposes follows the following sequence:
 Application filed by Assessee is submitted to jurisdictional Superintendent.
 Superintendent can forward the request to AC/DC with noting.
 AC/DC can approve the request, or reject the application giving reasons,
or may forward the same to Joint/Additional Commissioner.
 Joint/Additional Commissioner can forward the request with noting to the
Commissioner.
 Commissioner can approve or reject the application.

8.5 Operating Instructions
In an application to the Superintendent the Assessee provides –
1. Purpose of removal.
2. Details of semi-finished goods that are to be removed
a. CETSH
b. Description of the semi-finished goods
c. Unit of measure
d. Quantity
e. Assessable value of the semi-finished goods
3. Details of the same item when fully processed (or the product to be tested)
a. CETSH
b. Description
c. Unit of measure
d. Quantity
e. Assessable value of the finished product
f. Applicable rate of duty – ad valorem or specific (for the fully
processed goods)
g. Duty payable
h. Purpose of removal of that particular item
4. Premises where further processing would be carried out
a. Central Excise registration number (if present)
b. Name
c. Address
5. Premises from where goods would be cleared (if different from the current
premises of the Assessee)
a. Central Excise registration number (if present)
b. Name
c. Address
6. Expected Date of dispatch
7. Date before which goods need to be brought back (this is fed by the
system and is equal to a period of 180 days from the date of dispatch)
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Figure 7.2

Screen1 of application for Permission to Remove Semi-Finished
Goods for Certain Purposes

Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the purpose of removal of semi finished goods
 Fill in the CETSH number, Description, Unit of Measure and quantity and
Assessable value of the goods to be removed
 Click on the Add button to add details of semi-finished goods for another
product in the application form
 Click on Delete button to remove the selected row from the application
 Click on Next to go to the second screen of the application
 Click on Reset to reset all the fields to their previous values in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button
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Figure 7.3

Screen2 of application for Permission to Remove Semi-Finished
Goods for Certain Purposes

Steps to be followed:
 Fill in the CETSH number, Description, Unit of Measure, quantity, Assessable
value, Applicable rate of duty – Ad valorem and Specific, and duty payable of
the same item when fully processed
 Enter the purpose of removal of item
 Enter details – Registration number, Name and the Address of the premises
where further processing would be carried out and the premises from where
goods would be cleared
 Click on Previous to move back to the first screen of the form
 Click on Save to get the confirmation screen of the application
 Click on Reset to reset all the fields to their previous values in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button.
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Figure 7.4

Confirmation View

Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application
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Figure 7.5

Response View

Table7: Field Descriptions for filing Application form for permission to remove
Semi-finished Goods
Field/Element
Description
Validation
Example
Name
Name of the
Assessee

Registration
Number

Address of
the registered
unit

Commissionerate

Division

Range

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
Registered.
system
This is the 15 digit
Automatically
Central Excise
fetched and
registration number
populated by the
allotted to the
system.
Assessee
Automatically
The address of the
fetched and
registered unit
populated by the
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
Automatically
Jurisdiction under
fetched and
which the Assessee
populated by the
falls
system.
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Reason behind
This is not
applying for
validated by the
transfer of
system
credit
Details of semi-finished goods that are to be removed
8 digit number
Central Excise
which exists in
CETSH
Tariff Sub
Central Excise
Heading
database
The selected
UOM must be as
The unit of
per the base tariff
measure of the
in accordance
Unit of measure
particular quantity with the CETSH
as per the base
number. However
tariff
this is not
validated by the
system
This is not
validated by the
system
Description of
Description
the product
Reason for
Transfer

Quantity of goods This is a
that are to be
nonnegative
removed
Real number
Assessable value Assessable value
This is a
of the semi
of goods that are
nonnegative
finished goods
to be removed
Real number
Details of the same item when fully processed
8 digit number
Central Excise
which exists in
CETSH
Tariff Sub
Central Excise
Heading
database
The selected
UOM must be as
The unit of
per the base tariff
measure of the
in accordance
Unit of measure
particular quantity with the CETSH
as per the base
number. However
tariff
this is not
validated by the
system
Quantity
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Transfer on
account of
change in
ownership

15010000

KG

PIG FATS
(INCLUDING
LARD) AND
POULTRY
FAT, OTHER
THAN THAT
OF HEADING
0209 OR 1503
1000

2500

15010000

KG
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This is not
validated by the
system
Description

Description of
the product

Quantity

Quantity of goods
that are to be
removed

Applicable rate of
duty – Ad
Valorem (for the
fully processed
goods)
Applicable rate of
duty–Specific (for
the fully
processed
goods)
Duty payable

Purpose of
removal of item

Rate of duty – Ad
Valorem for the
fully processed
goods

This is a
nonnegative
Real number
This is a non
negative
Real number

PIG FATS
(INCLUDING
LARD) AND
POULTRY
FAT, OTHER
THAN THAT
OF HEADING
0209 OR 1503
1000

10.0

This is a whole
Number

Rate of duty –
Specific for the
fully processed
goods

100

Duty payable for
This is not
the fully processed validated by the
goods
system
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Purpose of
removal of the
particular item

Removal of
semi finished
goods for
carrying out
test and clear
if approved

This is not
validated by the
system

Premises where further processing would be carried out
Central Excise
Registration
Number

Name

Address

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee

Name of the
premises from
where goods
would be cleared
Address of the
premises from
where goods
would be cleared
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Automatically
fetched and
populated by the
system.

AERPA6357MX
D001

Automatically
fetched and
populated by the
system

Anshul Bhawan

Automatically
fetched and
populated by the
system.

Udyog Vihar,
Gurgaon
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Premises from where goods would be cleared
Central Excise
Registration
Number

Name

Address

Date of dispatch
Date before
which goods
need to be
brought back

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee

Name of the
premises from
where goods
would be cleared
Address of the
premises from
where goods
would be cleared
Expected date of
dispatch of goods
Date before which
goods need to be
brought back

Automatically
fetched and
populated by the
system

AERPA6357MX
D001

Automatically
fetched and
populated by the
system

Anshul Bhawan

Automatically
fetched and
populated by the
system.

Udyog Vihar,
Gurgaon

Date in
DD/MM/YYYY
The system
Automatically
puts a date equal
to 180 days after
the date of
dispatch.

30/03/2007

30/03/2007

8.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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9 Account of Removal
9.1 Description
As per the provisions of Rule 17 of the Central Excise Rules, 2002, EOUs are
required to maintain an account relating to their production, clearances etc. A
format for this account has been prescribed in notification 59/2001 C.E. (N.T.).
This account is to be submitted monthly.

9.2 Navigational Path
For a new user the sequence of steps of filing this form is as following:
Login page CLI Account of Removal Apply

Figure 8.1

Navigation Path

The sections on the Account of Removal form are:
Year
Month
Removal Details
Details of Quantity Cleared
Closing Balance
Remarks

9.3 Attachments
There are no attachments required to fill this form.

54

ACES
USER MANUAL – CLAIMS AND INTIMATIONS
9.4 Approval Flow
There is no approval flow required for Account of Removal form.

9.5 Operating Instructions
The details that the user needs to submit to the system are:
1. Year
2. Month
3. Removal Details
 CETSH Number
 Description
 Unit Of Measure
 Opening Balance
 Quantity Manufactured
 Total
4. Details of Quantity Cleared
 Quantity Cleared In
 Quantity Cleared
 Invoice Number
 Invoice Date
 Duty Paid (Rs.)
 Closing Balance
 Remarks
This intimation is submitted to the jurisdictional Superintendent

Figure 8.2

Screen1 of intimation for Account of Removal
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Steps to be followed:
 Fill in the Year, Month.
 Registration details of the Assessee are automatically populated by the
system.
 Fill in the CETSH number, Description, Unit of Measure, Opening Balance,
Quantity Manufactured and Total. (Total field get automatically populated after
clicking Next button).
 Click on the Add button to add Removal details for another product in the
application form.
 Click on Delete button to remove the selected row from the application.
 Click on Next to go to the second screen of the application.
 Click on Reset to reset all the fields to their previous values in the form.
 To cancel the process of filing the application and return back to the home
page click on the Cancel button.

Figure 8.3

Screen2 of intimation for Account of Removal

Steps to be followed:
 Fill in the Quantity Cleared In, Quantity Cleared, Invoice Number, Invoice
Date and Duty paid of the Quantity Cleared
 Click on the Add button to add details of Quantity Cleared
 Click on Delete button to remove the selected row from the application
 Closing Balance will get automatically populated
 Fill in the Remarks
 Click on Previous button to move back to the first screen of the form
 Click on Save button to get the confirmation screen of the application
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Click on Reset button to reset all the fields to their previous values in the form
To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 8.4

Confirmation View

Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Homepage
 Click on Print button to generate a printable version of the application
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Figure 8.5

Response View

Table8: Showing fields of the Account of Removal form and their respective
validations
Field/Element
Name

Description

Validation

Year

Year as applicable

Month

Month as applicable

Registration
number

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee

Assessee’s Name

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
registered
system.

Year must be of
last 5 years
Months are
displayed in the
dropdown menu
Automatically
fetched and
populated by the
system.

Address of
Registered unit

The address of the
registered unit

Automatically
fetched and
populated by the
system.

Commissionerate

Jurisdiction under
which the Assessee
falls

Automatically
fetched and
populated by the
system.
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Division

Jurisdiction under
which the Assessee
falls

Range

Jurisdiction under
which the Assessee
falls

Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.

DIBRUGARH

DIBRUGARH-I

Removal Details

CETSH

Description

8 digit number
which exists in
Central Excise
database
This is not
validated by the
system

Central Excise
Tariff Sub
Heading

Description of
the product

Unit of measure

The unit of
measure of the
particular quantity
as per the base
tariff

Opening Balance

Opening balance
that already exists

Quantity
manufactured

Total

Quantity
manufactured
by assessee
This is
computed by
the system as
the sum of the
opening balance
and the quantity
manufactured
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15010000
PIG FATS
(INCLUDING
LARD) AND
POULTRY
FAT, OTHER
THAN THAT
OF HEADING
0209 OR 1503

A dropdown
appears for unit of
quantity and the
Assessee
chooses from
KG
amongst these.
Here it is not
validated in the
system
This is not
validated in
3000
the system
This is a positive
Real number
1000
Automatically
fetched and
populated by
the system
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Details Of Quantity Cleared
This is a set
comprising of
Quantity cleared two elements
in
{Domestic
Tariff Area,
Exports}
The number is a
nonnegative real
number. It cannot
be greater than
Quantity cleared the total figure
(opening balance
+ quantity
manufactured) for
the CETSH
Invoice
Invoice number
number as
applicable
Invoice date
Duty paid

Closing balance

Invoice date
as applicable
Duty paid as
Applicable
This is the
difference of
the total for a
CETSH & the
total quantity
cleared

Populated in
the drop down
box

DTA

This is a whole
number

2000

The system
performs no
validations
Should be in
DD/MM/YYYY
Format
This is a
whole number

This is a
whole number

The system
performs no
validations

Remarks
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9.6 Button Descriptions
Save: On clicking the Save button, details entered on the form will be saved
to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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10 Special Permission
10.1 Description
Assessee can seek for the special permission under compounded levy scheme
and also for removal and discharge of duty liability. He can also apply for the
extension of such permission.

10.2 Navigational Path
To apply for special permission under compound levy scheme, the sequence of
steps is as follows:
Login page CLISpecial Permission Application

Figure 9.1

Navigation Path

To apply for special permission under compound levy scheme, the sequence
of steps is as follows:
Login page CLISpecial Permission Removal of Duty
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Figure 9.2

Navigation Path

10.3 Attachments
There are no attachments required to fill this form.

10.4 Approval Flow
Approval flow for the seeking special permission follows the following
sequence:
 Application filed by Assessee is submitted to jurisdictional Superintendent.
 Superintendent forwards the request to AC/DC with noting.
 AC/DC can approve the request or reject the application giving reasons
However, application for removal and discharge of duty liability is directly
approved or rejected by the Superintendent:
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10.5 Operating Instructions

Figure 9.3

Screen 1 of application for Special Permission under
Compounded Levy Scheme

Steps to be followed:
 Select the description of commodity from the dropdown
 Fill in the CETSH number, the period for which permission is required and
remarks
 Click on Save button to get the confirmation screen of the application
 Click on Reset button to reset all the fields to their previous values in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button
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Figure 9.4

Confirmation View

Steps to be followed:
 Click on Submit button to submit the application for Account of Removal
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page

Figure 9.5

Response View
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Application removal and discharge of duty liability can be filled by the assessee as
per following steps:

Figure 9.6

Screen 1 of application for Removal and Discharge of Duty
Liability

Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system.
 Enter Cold Rolling Machine description upto 255v characters
 Enter rate of duty and number of cold rolling mills installed
 Enter the period for which permission for removal of goods is required
 Enter the duty payable and TR-5 challan details
 Enter payment details and your remarks
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Click on Save button to get the confirmation screen of the application
Click on Clear button to clear all the fields to their previous values in the form
To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 9.7

Confirmation View

Steps to be followed:
 Click on Submit button to submit the application for Account of Removal
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
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Figure 9.8

Response View

Table9: Showing fields of the Account of Removal form and their respective
validations
Field/Element
Name

Description

Validation

Example

Registration
number

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee

Automatically
fetched and
populated by the
system.

AERPA1357DX
M001

Name of Assessee

Automatically
The name of the
fetched and
Assessee/unit that is
populated by the
registered
system.

Address

The address of the
registered unit

Automatically
fetched and
populated by the
system.

Commissionerate

Jurisdiction under
which the Assessee
falls

Automatically
fetched and
populated by the
system.
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Division

Jurisdiction under
which the Assessee
falls

Range

Jurisdiction under
which the Assessee
falls

Automatically
fetched and
populated by the
system.
Automatically
fetched and
populated by the
system.

DIBRUGARH

DIBRUGARH-I

Commodity Details

Description of
commodity

Central Excise
Tariff Sub
Heading

To be selected
from the
dropdown

Wheat or
Meslin Flour

8 digit number
which exists in
CETSH
15010000
Central Excise
database
To be filled in
Date from which
dd/mm/yyyy
From date
permission is
11/11/2007
format or by using
sought
calendar utility
To be filled in
Date to which
dd/mm/yyyy
To date
permission is
11/12/2007
format or by using
required
calendar utility
Free text upto
Remarks
Remarks
1000 characters
Removal and Discharge of Duty Liabilities
Central Excise
Tariff Sub
Heading number

Cold Rolling
Description

Cold Rolling
Description

Free text upto
255 characters

Rate of duty (Duty
Mandatory field.
payable per month
Rate of duty
This is a real
per unit cold rolling
number
mill installed)
Mandatory field.
No. of cold rolling No. of cold rolling
This is the whole
mills installed
mills installed
number.
Mandatory field.
Payable amount Payable amount
This is the whole
number.
Details of TR5
Mandatory field. A
TR5 challan No.
challan no.
20 digit number
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Challan Amount

Challan Amount

Paid amount

Amount paid

Balance amount

Amount balanced

Remarks

Mandatory field.
This is the real
number.
Mandatory field.
This is the real
number.
Mandatory field.
This is the real
number.
The system
performs no
validations

6000.50

6000.50

6000.50

10.6 Button Descriptions
Save: On clicking the Save button details entered will be saved to the
confirmation screen.
Previous: Clicking on Previous button will take the user to the previous screen.
Next: Clicking the Next button will take the user to the next screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the Homepage.
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11 Application of Procurement of Excisable Goods at
Concessional Rate of Duty
11.1 Description
This process is in line with the scenario that relates to the “Removal of Goods
at Concessional Rate of Duty for Manufacturers of Excisable Goods Rules,
2001”. He applies to the jurisdictional AC/DC (through the Superintendent), by
mentioning the notification with serial number and the goods that attract the
concessional rate.

11.2 Navigational Path
For a new user the sequence of steps of filing this form is as following:
Login pageCLIGoods ProcurementConcessional RateApply

Figure 10.1 Navigation Path
The sections






on the Concessional Rate form are:
CETSH Details
Duty Head Details
Total duty payable with exemption
Total duty payable with out exemption
Bond Number

11.3 Attachments
Once Assessee fills this form then this form goes to regional Superintendent for
approval. Regional Superintendent forwards the application to corresponding
AC/DC with his notings and attachments, then AC/DC approves or rejects the
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application, as the case may be, based on the observations and noting
attached by the SP. And AC/DC approves or rejects the application by adding
his noting and attachment.

11.4 Approval Flow
Once Assessee fills this form then this form goes to regional Superintendent for
approval. Regional Superintendent forwards the application to corresponding
AC/DC with his notings and attachments, then AC/DC approves or rejects the
application, as the case may be, based on the observations and noting
attached by the SP. Only after AC/DC’s approval, the Application of
procurement of excisable goods at concessional rate of duty form is considered
for processing.

11.5 Operating Instructions
The screen can be accessed from the home page of the Assessee by clicking
on the link:
CLI Goods ProcurementConcessional RateApply
The details that the user needs to submit to the system are:
1. CETSH Details
 CETSH Number
 Description
 Unit Of Measure
 Purpose for Procurement
 Quantity Removed under concessional Rate
 Value of good Removed at concessional rate (Rs.)
2. Duty Head Details
 Duty Head
 Concessional Rate of Duty
 Ad Valorem
 Specific
 Duty Payable with Exemption (Rs.)
 Normal rate of duty (with out exemption)-Ad Valorem
 Normal rate of duty (with out exemption)-Specific
 Duty Payable with out Exemption (Rs.)
3. Total duty payable with exemption (Rs.)
 Total duty payable with out exemption (Rs.)
 Bond Number
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Figure 10.2 Screen 1 of application of Procurement of Excisable Goods at
Concessional Rate of Duty
Steps to be followed:
 Fill in the Year, Month
 Registration details of the Assessee are automatically populated by the
system
 Fill in the CETSH number, Description, Unit of Measure, Purpose for
Procurement, Quantity Removed under concessional Rate and Value of
goods Removed under concessional Rate.
 Click on the Add button to add CETSH details for another product in the
application form
 Click on Delete button to remove the selected row from the application
 Click on Next to go to the second screen of the application
 Click on Reset to reset all the fields to their previous values in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button
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Figure 10.3 Screen 2 of application of Procurement of Excisable Goods at
Concessional Rate of Duty
Steps to be followed:
 Fill in the Duty Head, Concessional Rate of Duty-Ad valorem/Specific, Duty
Payable with exemption, Normal rate of duty(Without exemption)-Ad valorem,
Normal rate of duty (Without exemption)- Specific, Duty Payable without
exemption
 Click on the Add button to add another Duty head details
 Click on Delete button to remove the selected row from the application
 Total duty payable with exemption and Total duty payable without exemption
will automatically get populated after moving the navigation on those fields
 Click on Previous to move back to the first screen of the form
 Click on Save to get the confirmation screen of the application
 Click on Reset to reset all the fields to their previous values in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button
On clicking save button confirmation screen comes
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Figure 10.4 Confirmation View
Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Homepage
 Click on Print button to generate a printable version of the application
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Figure 10.4

Response View

Table10: Showing fields of the Application for procurement of goods at
concessional rate of duty form and their respective validations
Field/Element
Name

Registration
number

Assessee’s Name

Address of the
registered unit

Commissionerate

Division

Description
This is the 15
digit Central
Excise
registration
number
allotted to the
Assessee
The name of
the
Assessee/unit
that is
registered

Validation

Example

Automatically
fetched and
populated by
the system.

TEMPA0097XXM001

Automatically
fetched and
populated by
the system.

Sanjeev

Automatically
fetched and
populated by
the system.
Automatically
fetched and
populated by
the system.
Automatically
fetched and

The address of
the registered
unit
Jurisdiction
under which
the Assessee
falls
Jurisdiction
under which
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the Assessee
falls

populated by
the system.

Range

Jurisdiction
under which
the Assessee
falls

Automatically
fetched and
populated by
the system.

DIBRUGARH-I

Notification
Number

Notification
Number

Notification
number should
be in valid
format

46/2006 CE

CETSH

Central Excise
Tariff Sub
Heading

8 digit number
which exist in
DB.

01010101

Description

Description
about CETSH

CETSH Details

Unit of measure

Quantity removed
under the
concessional rate

Value of goods
removed at
concessional rate

This is not
validated in the
system.
A drop down
The unit of
appears for unit
measure
of quantity and
applicable (as
the Assessee
per the tariff) to chooses from
the CETSH
amongst these.
selected in the Here it is not
previous field
validated in the
system.
Quantity
removed under
the
This is a whole
concessional
number
rate by
assessee
Value of goods
removed at
This is a whole
concessional
number
rate by
assessee

U

4000

40000

Duty Head Details
Duty head

Concessional rate
of duty – Ad
valorem

Duty head as
applicable for
CETSH
Concessional
rate of duty –
Ad valorem as
applicable for
that CETSH

This is
populated in the
dropdown box
This is positive
integer between
0 and
99.99,decimals
not allowed

77

BED

22.22

ACES
USER MANUAL – CLAIMS AND INTIMATIONS

Concessional rate
of duty – specific

Duty payable with
exemption
Normal rate of
duty (without
exemption) – Ad
valorem

Normal rate of
duty (without
exemption) –
Specific

Duty payable
without exemption

Concessional
rate of duty –
specific as
applicable for
that CETSH
Duty payable
with exemption
as applicable
Normal rate of
duty (without
exemption) –
Ad valorem as
applicable for
that CETSH
Normal rate of
duty (without
exemption) –
Specific as
applicable for
that CETSH
Duty payable
without
exemption as
applicable

Total duty payable
with exemption

Total duty
payable with
exemption as
applicable

Total duty payable
without exemption

Total duty
payable
without
exemption as
applicable

Bond number

Bond number
as applicable
for assessee

This is a whole
number

3333

This is a whole
number

4000

This is positive
integer between
0 and
99.99,decimals
not allowed

25.55

This is a whole
number

4444

This is a whole
number

5000

This is a whole
number
Automatically
fetched and
populated by
the system.
This is a whole
number,
Automatically
fetched and
populated by
the system.
This is validated
with database.

78

4000

5000

TEMPA0097XXM001_
B17_001

ACES
USER MANUAL – CLAIMS AND INTIMATIONS

11.6 Button descriptions
Save: On clicking Save button details will be saved to the confirmation screen.
Previous: Clicking on Previous button will take user to the previous screen.
Next: Clicking on Next button will take the user to the next screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take Assessee to the first screen for any modification.
Print: This allows the Assessee to take print out of the view of his application.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take user back to the
homepage.
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12 Intimation for Monthly Return for Removal of Goods at
Concessional Rate of Duty
12.1 Description
Once the “Application for procurement of goods at concessional rate of duty”
has been accepted by AC/DC, then the assessee is required to file a monthly
return giving the details of the goods procured at the concessional rate
(purpose for which goods are procured, CETSH, unit, quantity received along
with the opening balance  inventory, quantity consumed and the closing
balance  inventory as on date of submission).

12.2 Navigational Path
For a new user the sequence of steps of filing this form is as following:
Login pageCLIGoods ProcurementMonthly ReturnsApply

Figure 11.1 Navigation Path
The sections on the Monthly Returns form are:
 Year
 Month
 Details of Procured Goods
 Details of Quantity Received
 Closing Balance
 Details of Manufactured Goods
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12.3 Attachments
There are no attachments required to fill this form.

12.4 Approval Flow
There is no approval flow required for this form.

12.5 Operating Instructions
The screen can be accessed from the home page of the Assessee by clicking
on the link CLI- Goods Procurement-Monthly Returns-Apply:
The details that the user needs to submit to the system are:
1.
Year
2.
Month
3.
Details of Procured Goods
 CETSH Number
 Description
 Unit Of Measure
 Opening Balance
4.
Details of Quantity Received
 Quantity Received
 Quantity Consumed for Intended purpose
 Purpose for which to be used
5.
6.






Closing Balance
Details of Manufactured Goods
CETSH Number
Description
Unit of Measure
Quantity
Relation with inputs
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Figure 11.2 Screen 1 of intimation for Monthly Return for Removal of
Goods at Concessional Rate of Duty
Steps to be followed:
 Fill in the Year, Month
 Registration details of the Assessee are automatically populated by the
system
 Fill in the CETSH number, Description, Unit of Measure, Opening Balance
 Click on the Add button to add details of Procured goods for another product
in the application form
 Click on Delete button to remove the selected row from the application
 Click on Next to go to the second screen of the application
 Click on Reset to reset all the fields to their previous values in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button
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Figure 11.3 Screen 2 of intimation for Monthly Return for Removal of Goods
at Concessional Rate of Duty
Steps to be followed:
 Fill in the Quantity Received, Quantity Consumed for Intended purpose,
Purpose for which to be used
 Click on the Add button to add another line for details of Quantity Received
 Click on Delete button to remove the selected row from the application
 Closing Balance will automatically get populated after moving the navigation
on that particular field
 Click on Previous to move back to the first screen of the form
 Click on Save to get the confirmation screen of the application
 Click on Clear to reset all the fields to their previous values in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button

83

ACES
USER MANUAL – CLAIMS AND INTIMATIONS

Figure 11.4 Confirmation View
Steps to be followed:
 Click on Submit button to submit the intimation
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application
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Figure 11.5

Response View

Table11: Showing fields of the Intimation for monthly return for removal of
Goods at concessional rate of duty form and their respective validations
Field/Element
Name

Description

Year

Year as applicable

Month

Month a applicable

Registration
number

Assessee’s Name

Address of the
Registered unit

Commissionerate
Division

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee
The name of the
Assessee/unit that is
registered

Validation
Year must be of last five
years
Values are populated in
the drop down box

Example
2007
MARCH

Automatically fetched
and populated by the
system.

TEMPA0097X
XM001

Automatically fetched
and populated by the
system.

Sanjeev

The address of the
registered unit

Automatically fetched
and populated by the
system.

Plot 480-481,
F Lane, P.O.
Milan Nagar,
Dibrugarh,
Assam
785676

Jurisdiction under
which
the Assessee falls
Jurisdiction under
which

Automatically fetched
and populated by the
system.
Automatically fetched
and populated by the
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the Assessee falls
Jurisdiction under
Range
which
the Assessee falls
Details Of Procured Goods
Central Excise Tariff
CETSH
Sub Heading
Description

Description about
CETSH

Unit of measure

The unit of measure
applicable (as per the
tariff) to the CETSH
selected in the
previous field

Opening balance as
applicable
Details Of Quantity Received
Quantity received as
Quantity received
applicable
Opening balance

system.
Automatically fetched
and populated by the
system.
8 digit number which
exist in DB.

DIBRUGARHI

01010101

This is not validated in
the system.
A drop down appears for
unit of quantity and the
Assessee chooses from
U
amongst these. Here it is
not validated in the
system.
This is a non-negative
2000
real number
This is a non-negative
real number
This is a non-negative
real number. It cannot
be more than the total
figure computed by the
system.

500

Quantity
consumed for the
intended purpose

Quantity consumed
for the intended
purpose as
applicable

Purpose for which
to be used

Purpose for which to
be used as
applicable

This is not validated by
the system

Closing balance as
applicable

This is a non-negative
real number and is the
difference of the total
figure and the quantity
consumed.

2100

01010101

Closing balance

400

Details Of Manufactured Goods
CETSH

Central Excise Tariff
Sub Heading

8 digit number which
exist in DB.

Description

Description about
CETSH

Unit of measure

The unit of measure
applicable (as per the
tariff) to the CETSH
selected in the
previous field

This is not validated in
the system.
A drop down appears for
unit of quantity and the
Assessee chooses from
U
amongst these. Here it is
not validated in the
system.

Quantity
Relation with
inputs

Quantity
manufactured as
applicable
Relation with inputs
as applicable

This is a non-negative
real number
This is not validated by
the system
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12.6 Button descriptions
Save: On clicking Save button details will be saved to the confirmation screen.
Previous: Clicking on Previous button will take user to the previous screen.
Next: Clicking on Next button will take user to the next screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Clear: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take user back to the
homepage.
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13 Intimation Regarding Receipt of Imported Goods at
Concessional Rate of Duty
13.1 Description
Regarding receipt of imported goods, the Assessee provides details of the
bond furnished (number), the port of import, details of goods to be imported
(CETSH if applicable, description, unit, quantity to be imported, value of such
goods and the notification availed).

13.2 Navigational Path
For a new user the sequence of steps of filing this form is as following:
Login pageCLIReceipt of Imported GoodsApply

Figure 12.1 Navigation Path

The sections on the Concessional Rate form are:
 Bond/LOU Number
 Details of Goods
 Applicable notification along with serial number
 Port of Import

13.3 Attachments
There are no attachments required to fill this form.
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13.4 Approval Flow
There is no approval flow required for this form.

13.5 Operating Instructions
The screen can be accessed from the home page of the Assessee by clicking
on the link CLI- Receipt of Imported Goods - Apply
The details that the user needs to submit to the system are:
1. Bond/LOU Number
2. Details of Goods
 CETSH Number
 Description
 Unit Of Measure
 Quantity to Imported
 Value of goods to Imported (Rs.)
3. Applicable notification along with serial number
4. Port Of Import
This intimation is submitted to the jurisdictional Superintendent.

Figure 12.2 Screen 1 of intimation regarding Receipt of Imported Goods at
Concessional Rate of Duty
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Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the Bond/LOU Number
 Fill in the CETSH number, Description, Unit of Measure, Quantity to Imported,
Value of goods to Imported
 Click on the Add button to add details of goods for another products in the
application form
 Click on Delete button to remove the selected row from the application
 Fill in the Applicable Notification Number along with serial number
 Select the value of Port of Import from drop down box
 Click on Save to get the confirmation screen of the application
 Click on Clear to clear all the entries in the form
 To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 12.3 Confirmation View
Steps to be followed:
 Click on Submit button to submit the intimation
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application
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Figure 12.4

Response View

Table12: Showing fields of the Intimation regarding receipt of imported goods
at concessional rate of duty form and their respective validations
Field/Element
Name

Registration
number

Assesses’s
Name
Address of
the
Registered
unit
Commissione
rate
Division

Description
This is the 15
digit Central
Excise
registration
number
allotted to the
Assessee
The name of the
Assessee/unit
that is registered

Validation

Example

Automatically fetched
and populated by the
system.

TEMPA0097XXM0
01

Automatically fetched
and populated by the
system.

Sanjeev

Automatically fetched
The address of
and populated by the
the registered unit
system.
Jurisdiction under
which the
Assessee falls
Jurisdiction under
which the
Assessee falls

Automatically fetched
and populated by the
system.
Automatically fetched
and populated by the
system.
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Range

Jurisdiction under
which the
Assessee falls

BOND/LOU
Number of
assessee
Details Of Goods
Central Excise
CETSH
Tariff Sub
Number
Heading
Description about
Description
CETSH
The unit of
measure
applicable (as per
Unit of
the tariff) to the
measure
CETSH selected
in the previous
field
Quantity to
Quantity to
Imported as
Imported
applicable
Value of
Value of goods to
goods to
Imported as
Imported
applicable
(Rs.)
Applicable
Applicable
notification along
notification
with serial
along with
number as
serial number
applicable
Port Of Import as
Port Of Import
applicable
BOND/LOU
Number

Automatically fetched
and populated by the
system.

DIBRUGARH-I

Validated with
database

TEMPA0097XXM0
01_B17_001

8 digit number which
exist in DB.

01010101

This is not validated
in the system.
A drop down appears
for unit of quantity
and the Assessee
chooses from
amongst these. Here
it is not validated in
the system.

U

This is a nonnegative real number

500

This is a nonnegative real number

5000

This is not validated
in the system

100/2007 CE

This is shown in the
dropdown box

Nagpur
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13.6 Button descriptions
Save: On clicking Save button details will be saved to confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by the Submit button.
Modify: This will take assessee to the first screen for any modification.
Print: This will print the document/form.
Clear: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take the user back to
the homepage.
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14 Application for Permission to Remove Excisable Goods
for Carrying out Tests
14.1 Description
In this application the assessee provides the purpose of removal, details of
Excisable goods that are to be removed (the set of fields pertaining to the
description of the semi-finished product would not be present), details of the
same item when fully processed (or the product to be tested), purpose of
removal of that particular item, premises where further processing would be
carried out (or where tests would be conducted), premises from where goods
would be cleared (if different from the current premises of the assessee), date
of dispatch.

14.2 Navigational Path
For a new user the sequence of steps of filing this form is as following:
Login pageCLIRemoval of Goods for TestingApply

Figure 13.1 Navigation Path
The sections on the “Application for permission to remove Excisable Goods
for carrying out tests” form are:
 Purpose of removal
 Details of the product to be tested
 Premises where test would be conducted
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 Premises from where goods would be cleared (if different from the
current premises of the assessee)

14.3 Attachments
No attachment is required from the assessee to upload while applying.

14.4 Approval Flow
The assessee submits the application to the Superintendent who forwards the
application to the AC/DC and attached his noting with application. The
forwarded application is sent to the AC/DC for approval who can also forward
this application if he feels that he needs to consult with Commissioner.
In such cases, AC/DC forwards the application to the JC/AD who can forward
the application to the Commissioner for the approval. After the approval of the
application by the Commissioner the Approval Process is complete.
In brief the flow of the Application, Approval of Application by Commissioner is
as per the following flow:
Assessee (Filling the application) SP (Forward) AC/DC (Forward if he need
to consult with commissioner) JC/AD (Forward) Commissioner (Approval of
the Application)

14.5 Operating Instructions
The screen can be accessed from the home page of the Assessee by clicking
on the link
CLI Removal of Goods for Testing Apply
The details that the user needs to submit to the system are:
1. Purpose of removal
2. Details of the product to be tested
 CETSH
 Description
 Unit Of Measure
 Quantity
 Assessable value
 Applicable rate of duty – ad valorem
 Applicable rate of duty – Specific
 Duty Payable
 Purpose Of Removal of item
3. Premises where test would be conducted
 Registration Number
 Name
 Address
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4. Premises from where goods would be cleared (if different from the
current premises of the assessee)
 Registration Number
 Name
 Address
 Expected Date of Dispatch
 Date before which goods need to be brought back
This Application is submitted to the jurisdictional Superintendent.

Figure 13.2 Screen1 of application for Permission to Remove Excisable
Goods for Carrying out Tests
Steps to be followed:
 Registration details of the Assessee are automatically populated by the
system
 Fill the purpose of removal
 Fill in the CETSH number, Description, Unit of Measure and quantity,
Assessable value, Applicable rate of duty-Ad valorem, Applicable rate of duty-
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Specific, Duty payable, Purpose of removal of item for the details of the
product to be tested
Enter details – Registration number, Name and the Address of the premises
where test would be conducted
Click on Save and Add New button to save the data ,the data get added up in
a line and Assessee can ,add up another data by following the same activity

Figure 13.3 Screen2 of application for Permission to Remove Excisable
Goods for Carrying out Tests
Steps to be followed:
 Enter details – Registration number, Name and the Address of the premises
from where goods would be cleared
 Click on Save to get the confirmation screen of the application
 Click on Reset to reset all the fields to their previous values in the form
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To cancel the process of filing the application and return back to the home
page click on the Cancel button

Figure 13.4 Confirmation View
Steps to be followed:
 Click on Submit button to submit the application
 Click on the Modify button to go back to the application form for any
modifications
 Click on the Cancel button to cancel the process and return to the Home page
 Click on Print button to generate a printable version of the application
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Figure 13.5

Response View

Table13: Showing fields of the Application for permission to remove excisable
goods for carrying out tests form and their respective validations
Field/Element
Name
Registration
number

Assessee’s
Name

Address of
the registered
unit

Commissione
rate
Division
Range

Description

Validation

Example

Automatically fetched
and populated by the
system.

TEMPA0097X
XM001

Automatically fetched
and populated by the
system.

Sanjeev

The address of the
registered unit

Automatically fetched
and populated by the
system.

Plot 480-481,
F Lane, P.O.
Milan Nagar,
Dibrugarh,
Assam
785676

Jurisdiction under
which
the Assessee falls
Jurisdiction under
which
the Assessee falls
Jurisdiction under
which

Automatically fetched
and populated by the
system.
Automatically fetched
and populated by the
system.
Automatically fetched
and populated by the

This is the 15 digit
Central Excise
registration number
allotted to the
Assessee
The name of the
Assessee/unit that is
registered
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the Assessee falls
system.
Purpose of
Purpose of removal
This is a free text entry
removal
as applicable
Details Of The Product To Be Tested
CETSH

Central Excise Tariff
Sub Heading

8 digit number which
01010101
exist in DB.

Description

Description about
CETSH

This is not validated in
the system.

Unit of
measure

The unit of measure
applicable (as per the
tariff) to the CETSH
selected in the
previous field

Quantity

A drop down appears for
unit of quantity and the
Assessee chooses from
U
amongst these. Here it
is not validated in the
system.
This is whole number
2000

Applicable
Rate of DutyAd valorem

Quantity to be tested
Assessable Value of
the Quantity to be
tested
Value of goods to
Imported as
applicable

Applicable
Rate of DutySpecific

Applicable notification
along with serial
This is whole number
number as applicable

44444

Duty Payable

Port Of Import as
applicable

5000

Assessable
Value

This is whole number

3000

This is a positive real
44.44
number

This is whole number

Purpose of
Purpose of removal
removal of
This is a free text entry
of item as applicable
item
Premises Where Test Would Be Conducted
Registration Number
Registration
of the premises
TEMPA0098X
Should be in valid format
Number
where test would be
XM001
conducted
Name of the
AJAY GROUP
Name
premises where test
This is a free text entry
OF
would be conducted
WAREHOUSE
Address of the
480Address
premises where test
This is a free text entry
481,phasewould be conducted
3,Gurgaon
Premises From Where Goods Would Be Cleared (If Different From The
Current Premises Of The Assessee)
Registration Number
Registration
of the premises from
TEMPA0096X
Should be in valid format
Number
where goods would
XM001
be cleared
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Name

Address
Expected
Date of
Dispatch
Date before
which goods
need to be
brought back

Name of the
premises from where
goods would be
cleared
Address of the
premises from where
goods would be
cleared

This is a free text entry

Manufacturing
unit

This is a free text entry

Expected Date of
Dispatch of goods

Should be in valid date
28/03/2007
format (DD/MM/YYYY)

This date will be 180
days after Expected
Date of Dispatch of
goods

Automatically
fetched
and populated by the 25/09/2007
system.

14.6 Button descriptions
Save: On clicking Save button details will be saved to the confirmation screen.
Submit: The saved data on the confirmation screen will be submitted to the
database permanently by Submit button.
Reset: The Reset button will reset the values of the fields to the values they
held before being changed.
Cancel: The Cancel button will cancel the process and take
homepage.

user back to the

Modify: This will take Assessee to the first screen for any modification.
Print: This allows the Assessee to take print out of the view of his application

101

